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CONTEMPT

PETITION (CIVILkpp 1cATION NOS 327 to 442 4 88 I
IN APPLICATION NCS. 218 to.239, 263 To 287, 283 Eo 303, &T5S o 435, 625 to 631, 632 to 637,
: W.P, NO, 647 to 653, 687 to 690, 769 te 771 & / 866 to 871/88(F)

ﬁéplicant_(s‘) ' ’ ' ReSpondent‘(s)' . |
Shri P. Chander fichan & Ors V/s The Accountant General (R&E), Karnataka,
T : o Bangalors & Ors

[o]

4, Shri S. Venkatsramen

1. DOr m,S. Nagaraja Secretary

Advecate Ministry of Finance ,
35 (Rbove Hotel Swagath) _ - Dapertment of Expenditurs
Ist Main, Gandhinagar . New Delhi -~ 110 001
Bangaleore = 560 009 : |

L 5. Shri m,S,. Padmarajaiah |

2, shri R.S.A. Rao Centrel Govt. Stng Counsel

Accountant General | " High Court Building
(Accounts & Entitlements) Bangalore ~ 560 001

Karnataka
Bangalors = 560 001

3., Shri T.N. Chaturvedi ,
' Comptroller & Auditor General
of India o,
No. 10, Bahadur Shah Zafar Marg
New Delhi - 110 002

.

Subject ¢ SENDING COPIES OF ORDER PASSED BY THE BENCH

Please f‘in;:l enclosed herewith the colpE of WDER/SRAX/)HIRRSNX&REKR
.(Civil

. .P ‘
passed by this Tribunal in the above saidzgpplicatiﬂn(s) on  4-1-89
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. In the Central Administrative

. .) Tribunal Bangalore Bench, .
- Bangalore 03\8%
P. Chander Mohan & Ors V/ar—éa Tha Accountant 6enera1
Qg A&E), Karnataka
Order Sheet (contd) % ( ’ ’
Or M,S. Nagaraja (JR Bangalore & Ors
Date Office Notes ' Orders of Tribunal
F 4 w N~
/

/ KSP/PS¢ 4.1.89

Shri N.Satyanarayena Rao, H.N,
Chandrasekhar, A.0.Patenkar, M.S.Canesha
Rao,fi.S.Shambulinga and Shri M.Seetharama
Holla had been arrayed as petitioners
104 to 109, Or.M.S.Nagaraja submits
! that they are being wrongly arrsyed as
petitionare and they may be permitted
to be delated, e agree to this prayer
of Dr.Nagaraja end grant permission teo
delete the names, UWith thie permission
granted above, Dr.Nagaraja has dsleted
their names, He also undsrtakes to
inform this fact to the respondents,

Sriyuths H.S,Anantha Padmanabha,
Smt.B.N.Vinutha, R.Ourgs Prasad and
B.ReSridhara, petitioners in C.C.Nos,
430 to 433 respectively have also besen
stated to be wrongly impleaded as
petitioners, In the memo dated 21,12,88
filed by Or.Nagaraja thie fact has been
clarified. Dr.Nagaraja rightly prays for
permission to delete these petitioners
from the array of the petitioners and
drop ths contsmpt ot court preceedings
se far @as they are concerned as against
the respondents, '

We accord our permission to this
prayer of Dr.Nagaraja and delete peti-
tioners 430-433 of 1988 and drop these
CC proceedings in so far as they are
concerned as acainst the respondents,
with this, CC pestition No,430-433 stand
disposed of, t ,¥~\
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com\zmm’ | o | Pt g JAN1989

PETITION (CIVIL) APPLICRTIDN NOS

327 to 409, 410 to 416, 417 to 429 & 434 to aaz/ee
IN APPLICATION NOS. 218 to 233, 263 to"z"e"i“"'z‘r"mr‘m—t—st, 283 | o 3625 to 631 632 to 637,

14

WP NO. 647 to 653, 769 to 771 & 866 to 871 /88(F)
Applicant(s) Respondent (s)
Shri P, Chander Mohan & 111 Ors U/s The Accountant General (R:E), Karnataka,
To o o Bangalore & 2 Ors
1. Shei LM, Shariff . 4. ::z:@i;r:ankataraman
Advocate
t Ministry of finance
35 (Above Hotel 8wageth) Daparfmznt of Expenditure
Ist Main, Gandhinagar S New Delhi = 11C 001
" Bangalors = 560 003 | ‘
3 o . : 5. Shri M.8. Padmarajaish
2, 'Shri R.S.A. Reo Cantral Govt. Stng Counsel
Accountant General : High Court Building
(Accounts & Entitlements) - . Bangalore - 560 00%
Karnataka '

Bangalecre — 560 001

3. Shri T.N. Chaturvedi
Comptroller & Auditor General of India
No. 10, Bahadur Shah Zafar Msrg
New Delhi - 110 002

, SUbjecf s~ SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the capy gfiURDER/SX&X/ZN*ER&HXERUERx
1

passed by this Tribunal in the above salebppllgatlonzs) -on 18-1-89
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€.P(Civil) Nos. 327 to 403, 410 to 416, 417 to 429 & 434 to 442/68

P, Chander Mmohan & 111 0Ors v/s The AG (A%E), Karnataka, Bangalors & 2 Ors
| 2 l.Ms Shariff . MeS. Padmarajaiah
o D@ . Oftice Notes Orders'of Tribunal
' ) B I
KSPVC/LHARH

18,1.198¢

CoP. 410 to 416/88(F)

Petitionersby Shri I.M,Shariff,
Raspondents by Shri M.S,Padmarajeiah,

2. In these patitions made under
Section 17 of the Administrative
Tribunals Act, 1985 and the Centempt
of Courts Act, 1971, the petitioners

| have moved this Tribunal to initiaste
Contempt of Court proceedings agsinat
the respondsnts for non-implamantatioh
of the orders made in thair favour

by thie Tribunale..

3, Shri Padmarajaiah, learned
Senior Central Government Standing
Counsel appearing for the respondents
brought to our notice thet the
Hon'ble Supremg Court had stayed the
eperstion of ths orders made in favour
of the petitioners and, therefore,
submitted thet these Contempt of
Court proecsedings are liable to bs
dropped, UWe find this submission
of Shri Padmarajaiah is correct. @n
this, these contempt procesdings are
lisble to be dgopped. We, therefore,
dr&ﬁxtha cbntempt proceadings, But

n the circumstances of the cases ue
irect the partie;gégﬁbéggg?;eir own

08tS .,

CoFe N033'Z7 to 409'
417 to_ 429 snd

434 to_442/88(F)

Petitionets by Shri I.A,Shariff,

Respondents by Shri M,S,. Fadmarajaiah,

2. In fh;ge bgfitiéns gade under
Section 17 of the Administrstive Tribunalse
Act, 1985, snd Contempt of Courts Act,
1971, the petitionrers have moved thie




| wln the- Central«»Administrativ ;
Tribunal Bangalore Bench.
v Bangalore .

o b aamtiin W

| C.P.(c1v11) Nos. 327 to 409, 410 to 416, 817 to 429 & 434 to 442/38

| P. Chander Mohan & 111 Ors

1.M, Shariff

! EV/S
Order Sheet (contd)

The AG (RiE), Katnataka, Bangalora & 2 Ors

M.S. I’admaraj alah

Date

I

Office Notes

Orders |of T;ibﬁhal

|

!
f
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1
|
1
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againet the respondents for non—implemen—
tation of the orders made 1n their favaur
by this Tribunals

3. Shri Padmarajaiah; learned Senior
Central Government Standing Counsel,
appéaring for the respondents placed
| before us, orders made by the authority
titioners pursuant to

Tribunal subject te

in favour of 'the p
tha erdgrs af this

Ye are of the view that the aforesaid
orders of the guthority which would

sventually result in paymeni:f to the
petitioners implem nth&thq or_ders
made in their faveur by this Tribunal.
gn thess circumstances we consider it

‘Bgainst tha respondents, ‘M!:a,,‘ f.harefoze,
ircp these qontampk proceedings ageinst
the respondents., But in the ¢ircumstances
lof the cases we direct the parties to bear

their oun costs,
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Tribunal to initiste contempt proceedings

ropsr to drop these contempt procesdings -

the terms and conditions epecified therein,
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